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Present : counsel for the

^fone for the respondents»

* * The learned counsel for the

applicant states that he has received inforraatior

from his client/applicant vide his D,o. letter

dated .3Gili.l990, according to v/hich the

applieaht's representations about his seniority
.-.were- re-examined by the Alinistry in; detail

„ si?a .cors:aquently it was decided that his senioriij
: stijall be refixed above the i.972 batch of
-direct recruits. It is further stated.V
: therein that he has also been promoted to
. Gr'ade-III of the IFS ,v.e.f. 9.8.1990. He
has. stheisfose, written to his counsel that

;thep is no; point in/processing the matter
•••.further. -

2- , In view of the abov?, the . ^
learned ,counsel for the applicant does.not
press the O.A. and. accordingly the same is

•dispbs-ed'or'as withdrawn, '
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